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Vs the 137 day of December, 200

HON'BLE MR JUSTICE M A KHAN, VICE CHAIRMAN {2

HONBLE MRS, CHITRA CROPRA , MERBER (A)

L The Mational Archieves & Museutns Empleyees Union
through its General Secretary,

Sh. RS Atal, Ris 39/465, Panch Kuian Read
Nesy Delhi.

Ro.Atdd
General
Rio 39/4
New Del

e

1
Seoratary

{16 Ban
tit.

&
o &1

'-é)

ch Km'm Road,
H

s {By Advocate: Sh. M. Bhardwaj}
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Tnion of India through
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. My Meena Ranjan
Secrefary,

Mimstry of HRD,

Department of Cultn re,

Shasiri Bhawan, New Delbl
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Sh. Kalyan Kumear Chakravorty,
Director General,

National Museu,

Janpath, New Trelhi.

{By Advocate: Sh. HL.X. Gangwani)
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Hon’ble Mr. Justice M A Khan, Vies Chairman (J)

| ol Far eoar ned o beeger af nfa Ve 1 b [ S W v
Cearned counse! for respondents has stafed thal the Hon ble High Court by order
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fated 11.12.2006 restored the writ pelition {ilad by the respondents and that the mterun
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order hag aow revived aud @ w GPROTHHOn.
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2. Learned counsal for applicant has
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Tribunal, non-compliaace of which iz complained against
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submitted that on 22.5.2008 in MA-B05/2004 the counse! for regpondent had submittec
% that the order was likely to be implemented Any bow, cince the operation of the orda
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